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HOUSE OF THE PEOPLE 

Frida11, 27th November, 1953. 

The Home met at Half Past One 
of the Clock 

[MR. SHAUB in ihc Chair] 

QUESTIONS AND ANSWERS 

(See Part I) 

:2•25 P.M. 

BUSINESS OF THE HOUSE 

Mr. Si,eaker: I have to inform the 
House that in the announcement re: 
·the proirarnn:ie of Leilslative Busi
ness made by me yesterday, I had 
mentioned that 'two hours' had been 
allocated tor the Employees' Provi
dent Funds (Amendment) Bill. That 
was a mistake. It should have been 
one day. The correct position is 
that one day has been allotted for 
the Employees' Provident Funds 
(Amendment) Bill which has already 
been mentioned in the Bulletin. · 

PAPERS LAID ON THE TABLE 

(i) PATIALA AND EMT PUN.JAIi STATSS 
UNION G&Nll:IIAL CLAUUS ACT 

(ii) PATIALA AND EA8T PUN.JAJI STATl:S 
UNION TENANCY AND AGRICULTURAL 

LAN1>8 ACT 

Tbe DepatJ Mlalster of Rome 
Allah (kliri �>:' n,er to lay on 
the Table a coi>:,'of eat!h ·of tbe follow
jnr Acts, under sub-ftcUon (3) of sec-

148 P.S.D. 
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tion 3 of the Patiala and East Punja.I;, 
States Union Leeislature (Delegation 
ot Powers) Act, 1953:-

: (i) The Patiala and East Pun-
jab States Union General 
Clauses Act, 1953 (Presi
dent's Act No. 7 of 1953). 
[Placed in Librarv. See No. 
S-171/53). 

(ii) The Patiala and East Pun
jab States Union Tenancy 
and Agricultural Lands Act, 
1953 (President's Act No. 8 
ot 1953). [Placed in Librar11. 
See No. S-172/53]. 

INDUSTRIAL DISPUTES (AMEND
MENT) BILL-Contd. 

Mr. Speaker: Now, the House will 
proceed with the further considera
tion of the Bill further to amend the 
Industrial Disputes Act, 1947. 

Clauae 2 is over. We will take up 
clause 3. 

Clauae S.- (Insertion of new Ct,aptcr 
VA), . 

Mt. Speaker: Shrimati Subhadra 
Joihi: Is the hon. Member movintr 
her amendment? 

Sllrtmati Subbadra JOAI (Karna!): 
Yes. • · ·-:

. . . .  

Mr. Speaker: She may move Ute 
arriendment: She . may read it to the 
Route. �e may speak ·tater. 

SllrtmaU Sabbad.ra JOIIII: I move 
amendmerrt N'o.' 75. ' Shall I read it! 

,t. � Yes. 




